
V.  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABN) BENCE-I 

AT I-WDERABPD 

O.A.No•  328/93 
	

Date of Order: 15.4.1993 

BETWEEN: 

Z..Bhaskar Rao 

A N D 

The Assistant Engineer, 
Telecom, Raj ahmundry. 

The Sub-Divisional Officer, 
Telecom, Tanuku4a W.G.Dist. 

The Telecom District Manager, 
Eluru - 534 050. 

.. Applicant. 

•• Respondents. 

Counsel for the Respondents 	 .. Mr.N.V.Ramana 

cORAM: 

HON'ELE SHRI T.CHANDRASEKHPRA REDDY : MEMSER(JUDL.) 

r 



S 

Order of the Single Member Bench delivered by 

HOn'ble Srj T-CHANDRASEKHARA REDDY , Member(Judl) 

This is an application filed under Section 19 of 

the Pdministratjve Tribunals Act to direct th28ondenth 

to take the applicant into service immediately as per the 

orders of the first respondent dt. 1.1.1993 

2. 	The applicant herein had been working as Casual 

Labour in the Sub Division Telecom, Rajahmundry, East Godavari 

District under the first respondent The first respondent  

by his orders dt. 1.1.1993 had_transferred the applicant 
to the Su_b 

Division, Telecom, Tanuku, West Godavari Disl-rc rt - - - 	 appslcant that the second respondent 

has not engaged him and given him won]c and so the present 

O.A. is filed for the relief as indicated above. 

-. 	"e nave beard today Mr.K.L.Narasia Advocate for 

the applicant and Mr.N.v.Ramana Standing Counsel for the 

kespondents  

4• 	
During the course of the hearing of this O.A. i 

was brought to our notice that a representation dt. 2.1.1993 

had been made to the second respondent by the applicant herein 

to regularise services and also confer,  the temporary status A 
and also further to  
not yet decided by the second respondent. The applicant had 

approached this Tribunal before the expiry of six nonths 

period from the date of the representation 	the second 

respondent which is 2.1.1993 5o, in view of the facts and 
- 	kL, \a ,  

circuxjlstanceswe 
 are of the opinion that the interest of 

the Justice wou4 be better served if this O.A. is disposed 

nf ho ,-c4 'ii nfl n.-.-- 	 - -- - - 	- 	-- 



5. 	Hence, we direct the second resppndent to pass 

final orders on the representation'of the applicant at. 2.1.93 

within 15 days from the date of the communication of this 

order•  If the applicant continues to be aggrieved by the 

said final orders passed by the Second respondent, the 

applicant would be at liberty to approach this Tribunal O-//L44 

in accordance with law. O.A. is disposed of accordingly - 

leaving the parties to bear their own costs. 

At request of Mr.K.L.Narasjritha, Mvocate fothe 

applicant furnish a copy of this order by l6.4.l99tt°O p.m. 

Member(JUdl.) 

Dated: 15th April, 1993 

(Dictated In Open Court) 

M. 
To 

2. • The Assistant Engineer, Telecom, Pajabmundry. 

The Sub-Divisional Officer, Telecom, Tanuku, W.G.Dist. 

The Telecom District Nanager, Eluru-.050. 
- ...-a'.—.-'aa-ta..'a."Mscsg nvflCIt.CS4JU/SI/¼./S 

Bagh Amberpet,Hyd. 	 - 

One copy to ?4r.N.v.Ramana, Addl.CGSC.CAT.Hyd. 

One spare copy. 

_____ tL&A1__cTc•.  
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IN THE CENTRAL ADM!NISTPTWE TRIBUNAL 

HYDERABAD BENCH AT HYLERABAD. 

THE HON'BLE MR.JUST1ICE V.NEELADPJ RAO 

V
ICE CHAIRMAN  

ANV 
Ict n a fl Il fl ')1AF&jflR MLeJic2 

AkD 

THE HON' BLE NR .T . Q-iANDRASEJcJqM 
REtDY &2z1E4'IBER(JUDL) 

D'ED: \K-. Cj -1993, 

R.P./ C,P/N.A.No. 

in 

- 	 O.A.No. 	 cl 

T•A.No 	 (W.p.No 	 ) 

Alloled. 

DispAsed of with' directionE 
Dismissed as withdrawn. 
Disrn4s sea 

Dis4ssed fo default. 

OrdèecVRe jected. 

T_ ._____3____ 	 J___ _•_•4_•_ 
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